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(By Advocate Shri R.v, Sinhai Respondent's

ORDER

.This application it filed by tbo applicant cccKing
auicable droup c post, including that of Driver, on
oofipasionate grounds, consequent upon the death in
harness of applicanfs father on 12,6.90. ohile oorhing
as ficcountant „ith Respondent No.2. Applicant states to

have made several representations in this, regard ohich
»ere responded .to by letter dated 15.2.93 (Annexure A)
but the applicant denies the sane stating that only a
pnotocopy of that letter »as given to him in April,
199.5.

>4

2. Heard the learned counsel for the parties. The
abnitted facts are that the „ido» of deceased governnent
servant „as sanctioned all retinal benefits and that she
IS getting fa.iiy pe„ei„„

sufncient to look after herself and her son
(applicant). Respondents' In their reply also denied the
avernent of the applicant that he is living 1„ a rented

acconnodation Dheneas it has been got confirned by then
that the address given by the applicant is his o»n and

'it- .vsa.Livrtr



his late father had also left two or three shops that

are being managed , by the applicant and therefore it
L-' cannot be stated that applicant's family is in indigent

situation warranting immediate succour to the family m

terms of compassionate appointment to the applicant

herein.

3. In the cir-fcuinstances, I do not find prima facie any

case in favour of the applicant. However, the learned

counsel for the applicant submits that the applicant may

be allowed to a file a fresh representation against the

order dated 15.2.93 and the respondents be directed to

dispose of the same within a reasonable period of time.

He further submits that he would accept the decision oi

the respondents as final. Learned counsel for

respondents has no oboection.

4. In the result, the OA is disposed of with a

direction to "the respondents that as and .when a

representation is made by the applicant, the same shall

be disposed of.with a reasoned order■within a period of
three months from the date of-receipt. This Tribunal-

would make it clear -that the said order shall not form

the basis of yet another application on this very grouna

unless the applicant has got some other valid ones to

agitate this issue. Thare shall be. no order' as to
costs.
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